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Surr BHUPESH GUPTA: 1 am
quite conscious of that.

Mgr. CHAIRMAN: Please go ahead.

Surr BHUPESH GUPTA: We are
second to none . (Interruptions)

SHrI A. D. MANI: This is not fair.

Surr BHUPESH GUPTA: It is a
strange thing. You are quite right.
If I say anything which is against the
interests of the country

Mr. CHAIRMAN: You please sit
down. I have allowed you to speak.
But I would like you to put a gques-
tion or ask for a clarification.

Surt BHUPESH GUPTA: Anyway,
can I speak now, Sir?

Mr. CHAIRMAN: You cannot make
a speech, you can ask for clarification.

Surt BHUPESH GUPTA: That is
why I ask: What steps are the Gov-
ernment taking apart from other
steps .

Mgr. CHAIRMAN: That you have
already asked.

Surr BHUPESH GUPTA: That is
what I asked.

Mgr. CHAIRMAN: You need you ask
it twice?

Surr BHUPESH GUPTA: My mind
is such that 1 wish to be put in an
Indian bomber to drop some bombs
on the Patton tanks on the Xashmir
frontier. I volunteer my services for
it. (Interruptions).

STATEMENT RE GROUNDING OF
CARAVELLES BY INDIAN AIR-
LINES CORPORATION

Mr. CHAIRMAN: We pass on to
the next item. Shri Raj Bahadur to
make a statement.

Suarr BIREN ROY
On a point of order.

(West Bengal):
The Calling

2

Corporation 474
Attention notice was given imme-~
diately when the Caravelle flights
were stopped; it was given not only
by me but I think also by one or
two athey Members. Now, I do not
understand the allergy of the Minis-
ter—why was not this Calling Notice
motion accepted and replied? In-
stead, a statement comes. We wel-
come the statement. We do not want
to suppress the statement because we
want clarifications too. But it would
have been Dbetter if the Calling
Attent'on Motion had been accepted,
and we could have asked questinns.
This kind of allergy is not good.

Mr. CHAIRMAN: It is
better nor worse.
to sit down.

neither
I would ask you

Tre MINISTER or CIVIL AVIA-
TION (Surt RaJ Baumapur): About
the Calling Attention Motion, it was
entirely for the Secretariat mnd your
good self, Sir, to say whether to
allow it or nof.

Mr. CHAIRMAN Since we received
intimation that he was going to make
a statement, we did not allow the
Calling Attention Motion,

Surt BIREN ROY: When notice has
already been given, why . . .

Suxrr RAJ BAHADUR: I can assure
the hon. Member, My statement ig
four pages long. Shall I read it, Sir?

Mgr. CHAIRMAN: What is the
opinion of the House?

st fawegam Aeenaslt diefgan
(e W3W) : W qEA AT ¥R
gr ar gaa § F e g 3

Suri RAJ BAHADUR: Then I will
have to read it because giving piece-
meal information might lead to a mis~
reading of the situation.

Mr CHAIRMAN: If you wish, it
can be laid on the Table or .
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AN Hon. MEMBER: How many
pages?

Sert RAJ BAHADUR: Four pages.
I will read it in eight minutes.

SHrr BIREN ROY: Again. on a
point of order. If this is laid on the
Table of the House, then we cannot
ask for any clarification. Will you
allow us to ask for clarification later

on if it is laid on the Table of the
House?

Mr. CHAIRMAN: He is going to
read it, he is reading it,

Surr RAJ BAHADUR: With your
permission, Sir, I would like to make
a brief statement on the grounding
of Caravelles by the Indian Airlines
Corporation. Members of the House
have rightly shown some concern
about the grounding of these Cara-
velles which the Indian Airlines Cor-
poration had to order last week in
view of a spate of failures of fuel
pumps on the Awvon engines fitted on
three out of the four aircraft which
constitute the I.A.C. fleet. I wanted
very much to come to the House at
the earliest possible opportunify to
dea] with this matter but the pro-
blem was technical and certain in-
vestigations were being made and
any premature statement frem me
might have been mis-construed by
interested parties or might have
been held to prejudge the final con-
clusions. In the circumstances, 1
thought it best to await developments
untjl T could give to the House some
definite information.

The first failure occurred on the
29ng August, 1965 when the aircraft
VT-DSB was operating the Bombay-
Delhi service and had to land on
one engine only. During inspection
the fuel pump drive shaft was found
sheared. Detailed check was carried
out, the fuel pump was changed but
the engine could not be started. It
was found that the fuel system was

contaminated with metal and the
rectification of this defect involved
laborious and extensive work. The
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éngine was, therefore, replaced  and

the old engine was taken back to

Bombay for rectification under the
Supervision of Rolls-Royce experts.

The second incident took place on
:clnother aircraft when it was operat-
ing Bombay-Delhi service on the 27th
August. 1965 The pump of the engine
was then replaced and the aircraft
left Bombay for Madras the next day.
Ten minutes prior to landing at
Madras, it gave rise to the same
symptoms as in the earlier two cases,
hamely, the engine flamed out and the
fuel pump drive chaft was found
sheared on inspection. In the mean-
time, a bad leak was discovered at
Delhi on the 28th on another aircraft
VT-DPP when it was stopping in
Delhi while operating gervice from
Bombay to Delhi. This wag at about
21.30 hours on the 28th evening,

The position was reviewed between
the D.G.C.A, and the I.A.C. authorities
in the light of these repeated failures
and it was decided immediately to
ground the aircraft as a precautionary
measure. Immediately instructions
were alsg issued for the collection of
fuel from tanks of all the four Cara-
velles, all the ATF. bowzers, Dis-
pensers, Hydrant systems and the
storage tanks of the two refuelling
companies. These samples are being
received and analysed at the Research
and Development Directorate of the
D.G.CA, Delhi.

In the meantime, during mid-life
check of a Viscount aircraft VT-DIX,
it was found that Slipper Pads had
been very badly affected and silver
plating was flaking off. All the four
pump= of this aircraft were removed,
dismantled and inspected. Immediate-
ly instructions were issued for the in-
spection of fuel pumps of all the Vis-
count aircraft and flush the fuel sys-
tem progressively. We have al:o sent
two of the Caravelle fuel pumps to
England with an expert of Rolls-
Royce and an officer of the Directo-
rate Genera] of Civil Aviation for in-
spection. An expert of Rolls-Royce
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has also arvived vesterday morning
and is making investigation; a rep-
resentative of Sud Aviation, the manu-
facturers of the aircraft, attached to
us in Bombay has also gone to France
with some samples for detailed chemi-
cal analysis and in order to check
them for microbiological contamina-
tion. Facilities for this check do not
exist in our country,

From the investigations so far car-
ried out it seems that the gsilver plat-
ing of the fuel pump has been sub-
jected to erosion on account of the
presence of sulphur in the fuel and
this has caused the failure of the fuel
pamp system. A definite conclusion
can be reached only after the results
of investigations abroad are known.
£fforts are being made to pin-point
the source of sulphur contamination.
The officers of the Directorate Gene-
ral of Civil Aviation, of the Indian
Airlines Corporation, of Rolls-Royce
ang Sud Aviation are jointly engaged
in these jnvestigations and discus:ions
wil] also be held with the representa-
tives of the Oil Companies concerned,
both to finalise the investigation§ and
clear up the question of source of
contamination. In the meantime. pro-
cedure for decontamination of all the
aircraft tank; and systems ag also the
ground storage installations are being
worked out and measures for prevent-
ing recurrence of such contamination
in future are under consideration.
The Indian Airlineg Corporation, as a
matter of further precaution, has
ordered that the fuel pumps of other
aircraft, namely, Viscounts and Fok-
ker Friendships should also be ins-
pected and where necessary replaced.

At very short notice, the Indian Air-
lines Corporation has devised alterna-
tive methods for dealing with the
Jperational ang t{raffic problems con-
sequent to the grounding of Cara-
velles. An Air-India Boeing which
Air-India were good enough to place
at the disposal of the Indian Airlines
Corporation for return service between
Bombay and Delhj hag been pressed
into service, The other services have
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been provided by the use of Viscounts
and Skymasters. The international
services of Air-India are also being
utilised to carry passengers on domes-
tie routes. As a result of these mea-
sures it has been possible to provide
for most of the traffic at the cost of
suspension of only three services,
namely, one between Calcutta and
Rangoon, one duplicate gervice be-
tween Calcutta and Madras and one
duplicate service between Delhj and
Srinagar.

I am sorry that due to these un-
foreseen reasons which have come up
so suddenly, considerable inconveni-
ence has been caused to the pas-
sengers but in such matters where the
safety of passengers is involved, it is
better to be cautious ang take pre-
cautionary measures in time rather
than take risks with the life of those
who patronise the services. I can as-
sure the House that as soon as pos-
sible, after necessary measures have
been taken to ensure the safety of
operations of Caravelles, the flights
would be resumed. As far as I am able
to judge at{ present, it should be a
matter of few days and the day I can
give a more clear indication of pree-
ise reasons for the failure: of fuel
pumps and the date of resumption of
Caravelle services, I sha'l make a fur-
ther statement to the House.

Srr1 BIREN ROY: Sir, I <hould
commend the action of the Directo-
rate first that they have stopped the
fiight of the Caravelies on the very
first day after they found the three
failures of fuel pumpg out of the four
aireraft. The point is it ig not the
defect in the Caravelles at all. it is

~ auestion of the fuel pumps in the
Rolls-Royce engines which became
defective, The Minister has spoken
about three items which need clari-
fication. He hag stateq about:

(i) the silver plating of the fuel
pumps;

(ii) the microbiological contami-
nation inside the pumps creat-
ing fungus; and
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(iii) that they are waiting for a |
report from abroad becau-e
we have nobody here to find J
out the cause of this micro-
biological infection. |

Why not? Sir, this factor can oniy
come frem  fue] contamination and
neuhing else.’ 1t eannot come just
from the air. Now, there are reports
in the newspapers which can lead to
some of these items, whether it is even
political or not,

on August, 27, When only one of these
failures occurred. nothing was re-
ported. At the same time, it was re-
ported that all the Caravelles engines,
rather the Rolls-Royce engines were
coming in for overhaul and these
would not be now flown to Glasgow
but will be taken up here at the Air-
India factory in Bombay to save some
foreign exchange hbecause they have
flown near about 20.00 hours or more.
So it is all there in advance, a pre-
paratory report that all the aircraft
engines wou d come for overhaul.

)
l
l
I
I
|
|
|
Sir, there is a report from Bombay, |
{
|
|
1

Secondly, next day, on the 29th
August, a general order was issued
that the Caravelles be stopped be-
cause of two more fuel pump failures.
It hag been stated in a newspaper that
the cause of the failure; 15 not due to |
the pilots. Nobody said so nor even
asked for this. But the newspapers
have stated that it jg not due to the
pilots, but that there were some engi- !
neering spires and some other things |
which were not available and, may .
be also, due to contamination of fuel. ’

|

Then, Sir, next day again in an-
other newspaper it appeared that the
LA.C. maintained that the problem
concerning these engines was not non-
availability of fuel pumps at all; they
have enough of these pumps. So they
could change the fuel pump. So it is
clear there is something in the quality
of the fuel currently supplied.

Mr. CHAIRMAN: Do youwant the
Minister to answer for the newspaper?
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Surt BIREN ROY: There are three
p_oints_ It is not the question of either
silver plating which he has stated, Tt
is not a question of even replacing the
fuel pumps. It is now a question of
& 1. The problem is the oil policy
which  was being discussed 1n the
other House and in this House. And
before that there were a number of
things happening. I have a report here
that some fuel has been purchased
which is kere:zene,
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Mr. CHAIRMAN: Do you want
some clarification or dp ycu want him
to answer for the newspapers?

Surr BIREN ROY: I am putting this
fact to the Minister so that he can get
the clarification.

Mr. CHAIRMAN: But he cannot
answer for the newspapers.

Sur1 BIREN ROY: It is not a news-
paper report that I am stating, Sir.
1 am ju.t putting the facts which I
have got, so that he knows the facts
and he can place them before his
officers for clarification, Then we can
have it. It ig reported that some
kerosene has been imported from
Middle-East through a London
broker, which has been mixed up
with other kerosene here to be sup-
plied to some of these aircrafts. I do
nnt know the total amount and where
these were used. But it is reported
that this kerosene which should be
used in the jet aircraft like the Cara-
velles fiying at about 31,000 ft.
should have a freezing point of less
than-50 degree Centigrade, If it is not,
there can be a vapour locking and
freezing and some water can develog
contamination, and with that .bad fuel
might even develop microbiological
organisms or fungus. We want 1o ‘know
whether this kind of contaminated
fuel has been used or not ar.xd at what
airport. This is the clarification I want.
Thig has to be gone into, and after-
wards. when he makes a further state-
ment, then we will ask further ques-

tion.
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Mg. CHAIRMAN: I am afraid he
will not be able to tell you; you seem
to know more than he does. He has
gaid that the thing is being investigat-
ed and he will make a statemen, when
further information is available. But
you seeme to offer certain explana-
tions of your own and I do not know
if he will be in a position to confirm
or controvert them.

Surt RAJ BAHADUR: 1 do agree
with you, Sir, that so far as the infor-
mation contained in the newspapers,
the cuttings of which he has made
plentiful use of and the various
types of views and opinions
expressed in the matter ang the in-
ferences drawn, from whatever source
they may have been drawn are con-
cerned, of course, he knows more than
I do, but as far as facts in regard to
this particular matter are concerned,
I may say for the information of the
House that it is for the first time that
such a trouble has occurred or hag been
detected on the Caravelle, and the
trouble, it has now been established,
has not occurred on the air-frame, that
is the body of the plane itself; it has
not occurred even on the engine; it
has occurred only in the fucl pump of
the engine. And those fuel pumps are
not made by Rolls-Royce—these are
made by a sub-contractor, Lucas—anagd
here it is where the silver plating has
been found to be eroded perhaps on
account of some action by sulphur.
Whereform that sulphur contamination
came ig the subject-matter of the
present investigations. We are trymng
to locate it, and at present 1 do not
have the source of contamination, and
so long as this is not had, I do not
think I can profitably answer any
questions. Thank you, Sir.

LEAVE OF ABSENCE TO DR. B. N.
PRASAD

Mr. CHAIRMAN: 1 have to inform
Members that the following letter
dated the 18th August, 1965, has been
received from Dr. B. N. Prasad:

“Since I have to proceed to Eu-
rope to represent the Indian Science
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People (Second 2481
Amendment) Bill, 1964.

Congress at the 127th Conference of
the British Association for the Ad-
vancement of Science at Cambridge,
and to make a scientific tour in
Scandinavian countries, I apply for

leave from the Rajya Sabha for one
mon.h.”

Is it the pleasure of the House that
permission be granted to Dr. Prasad
for remaining absent from all meetings
of the House during the remaining
part of the current session?

No hon. Member dissented.

Mr. CHAIRMAN: Permission to
remain absent is granted.

—

THE REPRESENTATION OF THE
PEOPLE (SECOND AMENDMENT)
BILL, 1964.

Tue DEPUTY MINISTER IN THE
MINISTRY oF LAW (SHR: JAGANATH
Rao): Mr. Chairman, I beg to move:

“That the Bill further to amend
the Representation of the People
Act, 1951, as passed by the Lok Sa-
bha, be taken into consideration.”

Sir, if any question arises as to whe-
ther a Member of Parliament, or of a
State Legislature (including the
Legisla.ure of a Union Territory) has
become subject to any disqualifications
specified in article 102, or article 191,
or section 14(1) of the Government of
Union Territories Act, 1963, the ques-
tion is referred to the President under
article 103, or under section 14(3) of
the Government of Union Territories
Act, or to the Governor under article
192 of the Cohstitution for decision,
and the President or the Governor, as
the case may be, the Governor is re-
quired to obtain the opinion o¢f the
Election Commission on the question,
and decide it in accordance with such
opinion.

Before the Election Commission can
give a considered opinion on such &
reference, the Commission naturally



